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BEFORE HON'BLE NATIONAL GREEN TRIBUNA'
EASTERN ZONE BENCH, KOLKATA
Original Application No. 15/2025 (EZ) \ "’_':m ;‘.mm .' '

In the matter of: -
HARIHAR SAMAL & ANR, Applicant
Viersus

STATE OF ODISHA & ORS. Respondentis)

ADDITIONAL AFFIDAVIT OF M/S. RIMIHIM ISPAT LTD. (FORMERLY KNOWN AS M/S.
BRG IRON AND STEEL COMPANY PVT. LTD.), AT: KURUNTI, DIST: DHENKANAL,
ODISHA (RESPONDENT X0, 13,)

IT IS MOST RESPECTFULLY SUBMITTED HEREINUNDER:

1. That, the next date of hearing is scheduled 1o 13.05.2025 by the Hon"ble Tribunal.

2. That, the Consent to Operate (CTO) of the Respondent (R-13) was valid wll 31.03.2023
at the time of filing of reply on 18.03.2025 before Hon'ble Tribunal. It is submitted that
the CTO has been renewed by State Pollution Control Board, Odisha, Bhubaneswar vide
arder No. 6928 di. 31,03.2025, in the meantime which is valid till dr. 31.03.2027. The

CTO order may be considered for taking on 10 record us Annexed at Anmexire 1.

2907 201
Ihat, the reply affidavit filed before Hon'ble Tribunal by R-13 on 18.03,2025 has been

forwarded 10 the Petitioner and other Respondents through email on dated !?a'lHi'!ﬂES/J,y 7 h0ld
The copy is placed which alse may be considered us proof of service
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email: mishrosuryabd3@ gmail.com
BEFORE HON'BLE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA
Original Application No. 152025 (EZ)

In the matter of: -

HARIHAR SAMAL & ANR. Applicant
Versus
STATE OF ODISHA & ORS, Respondent(s)
NDOH: -13,05.2025
AFFIDAVIT
03 5y 25

I, Sri Ashlnk Kumar Patnaik, son of Late Prafulla Kumar Patnaik, age 63 years,
orized by the M/s. Rimjhim Ispat Ltd., do hereby state on ouath and

. That, | have been authorized by Respondent No. 13 in this case and

competent to swear in this affidavit.
That, the reply is prepared under my instruction as per direction of the

Company to be filed before Hon'ble National Green Tribunal (NGT).

contents of the reply are true to best of my knowledge which is .
ords and legal averments made therein is cnrrecl,g\

i 7
Aot Citany -
Deponent
VERIFICATION
Verified on this the 09 {f day of May, 2025 that the contents of the

affidavit are true and correct. No part of it is false and nothing material has been
concealed therefrom.

M
o
Identified by me:l: -::tn;:r*"Tﬂ 3 S*"lm-’/ } ﬁf/
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g - . CONSENT ORDER |
STATE POLLUTION CONTROL BOARD, ODISHA

(DEFT. OF FOREST. ENVIRONMENT & CLIMATE CHANGE, GOVERNMENT OF ODISHA)
A/118, Niiakantha Nagar, Unit-Vill, Bhubaneswar-751012
Phone-2561709/ EPABX : 2561707/2562847
E-mall: clo) 7category@ospcboard.org Website: www.ospcboard org

No _6’9? d /IND-1-CON-5339 ot 3L €3 A0

Sub:  Consent for Existing / New operafion of the plant under Section 25 of the Water
(Prevention & Control of Polluion) Act, 1974 and under Secfion 21 of the Air
(Prevention & Control of Pollution) Act, 1981.

Ref : Your online application ID No. 4063708, Dt. 09.01.2025 and submission of online
documents on 20.01,2025.
Consent is hereby granted under section 25/26 of Water (Prevention & Conftrol of
Pollution] Act, 1974 and under section 21 of Air [Prevention & Conirol of Pollution) Act,
1981 and rules framed there under to:

Nome of the Indusiry:  M/s. Rimihim Ispat Limited
(Formerly M/s BRG Iron & Steel CO.(P) Lid.)
Nome of the Occupier & Designation; §il Raleev Goel, Director.

Address: Vill- Kur . ¥ .7

This consent order is valid for the period from 01.04.2025 to 31.03.2027.

This consent order s valid for the product quantity, specified cutiets, discharge
quantity a1 d qualty, specified chimney/stack. emission quantity ond quality of
emissions o specilied below. This consent is granted subject to the general and special
conditions : ipuloted therein. g

A. Detalls of Products Manufactured:

SL.No Product/Faelifies Guantity
o1 | Fermo Alloys Plant 259 MVA
02 Steel Melfing Shop (SMS)

Il Induclion Fumoce 2520 T/H + 2=7 1/H
i] Electric Arc Furnace (EAF) 1%25 Ton/H
i) AOD Converter 2x35 Ton/H
iv) Ladle Refinery Fumnaoce )=35 Ton/H
v| Continuous Costing Mochine (2 nos.) -
| vi} Oxygen Plont 400 m/hour
03 Cold Rolling Mill (CRM) 2,40,000 TPA
0a | Hot Rolling MIll (HRM) 7,90,000 TPA

1) M.5. Piotes 3.78.000 TPA
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CONSENT ORDER
i) 5.5. Plotes 72,000 TPA
i) Mild Steel Col 1,00,000 TPA
iv) Stainless Steel Coil 2.40,000 TPA

8. Discharge permitied through the following outlet subject lo the standard:

Oulle | Description of point of | Quantity prescribed standard
t No. |outlet discharg |of =
oH | 155 |O&G| BOD |COD | Fe
" decharge [mgfl]\(mgﬂ (ma/) |img/ |ima/)
1 |cooling water [Tobe Mo = - - e - -
complete | dischorge
ly
recycled
2 |Treoted Tobe No 55t0| 100 10 250 | O3
alfluent of ETP |reused discharge| 9.0
3 |surfoce runoft |Tobe Kisinda |5.51o| 100 | 10 20 | 250 | 03
walai realed in| Nallah 9.0
selling
tanks
4 |Domestic Shall be - pH - 6.59.0. BOD - less than 30mgiL
eflivent shall  |reused 1§ - less than 100mg/l and Fecal
be treated in | for Coliform [FC) MPN/100mi<1000
STP gardenin
g
C. Emission permitted through the following stack subject fo the prescribed standard:
Chimney | Description of Stack sfack |GQuantity of Prescribed
/ Stack height |emission Standard
No. (m) F{Nm'nlr] mg/Nm?
PM
1. stack attached to bag filter of
SMS [EAF, LRF, IF) 30 2x1,40,000 100
2 stack attached to Cold Rolling Mill (CRM)
Re.Generation Fumoce - 30 - 100
Re-Generahon Furnace - 30 .- 100
ke Genetation Furnace -l K1) - 100
Acid Plont =i a0 - 100
Acid Plant -l 30 - 100
Acid Plant -l 30 - 100
Oil Fired Boiler of CRM 36 - 100
siock ottoched to GCP ol FAP 40 1.40,000 100
4. stock attached to Hol Rolling Mill
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CONSENT ORDER 3
walking Beom Furnace -1 56 - 100
walking Beam Furmnace -li 30 - 100
Rotary Heaorth Furnoce 30 - 100
Shoxt Blasting Furnoce 0 - 100
Pickling Plant 0 - 100
D. Disposal ol solid waste permitted in the following manner:
siNo. |Type of Solid| Quantity | Quantity | Quantity to Quontity Description of
waste generated| tobe be reused | disposed disposal site.
reused on off site oft
. site
SMS Slag 30,000 TPA - - 20,000 |To be used in Rood
TPA Construction /
Dumping In Ihe
designoted site
Slag of the: - - - - To be reuted /
Fero Alloys dumped ot fhe
Plant designated sofid
wasle dump site.
EIP A 110 TPA = - 110 TPA | To be stored in 0 MS
Picking Tonk ond disposed
Plant off in the TSDF.
Sudges

GENERAL CONDITIONS FOR ALL UNITS;
mwfnimeMﬁmmmmmnﬁmhﬂuwﬂcmﬂm Any changa o
ulatnmiunnrd&viﬂﬂoﬂmﬂdlhn:hrdprﬂ:lhhtﬂﬂﬁﬂtuﬂlhﬁﬂﬂhﬂ-mﬂmﬂmu
mwumwwmmmmmuwmmmmzrmmmum
[Praventon & Control of Polution) Acl, 1974 ond saction 21 of Alr [Provention & Control of Pollufion) Act. 1981
ond o make wch vorahond as deemed il lo ihe purpose of the Acls,

The mdutiry would iImmediolely subymit revised oppiicotion for consem! 10 cperote 1o 1he Boord in the aven! ol
any chonge in -rn-nmmhivwﬂq.ﬂﬂrnlmmﬂhﬂrwmufmwﬂﬁmuw
Jaudiity of he eHiuent rate of @mission / oir poliufion control eguipment / syslem eic.
m-unnu.un'mqnn-mcmmauﬂmdhhqﬂhwWWummmMrgﬂamlmu
e roule 0! SrchorPe withou! Ihe previous written permisson of Ihe Boord.
rheunpmmlmmlcmm%mmmtmmmMWMMnﬂﬁww
ond of of ubsegquent mmwﬂhnutmmmr#pmmmnimwrﬂmdw
arder/drectives issued ol any time and/or vickalion of ihe lerms ond conditions ol this consen! orger. Ihe
oppicon! shal be kabie lor mmuwNWNMwaul.

ine appbcont ar-uurmtemupph:uiunrugmlaMWraIthmmh-lmmu#mm
s ocoen! o'

he sswonce of fha cmmn*mm:mvwwmwmnuﬂhlrrmﬂrwmmﬂnw
exciusive prviegaes nor does it authorize ony injury to privale propéerly o Ony invoson o personal nghts. nor
any integement of Central, Siale laws o reguiation.

This coraen! dost not autharige or approve ihe consiruction ol any Ehysicol siruchue o lociites o the
WNAericking 01 Gny work in gny natunol waler coune,
tmupn-mmmmmﬂﬁwlmmmmmupmuucuummnnunﬂ:w
mspectng oftcers of this Boord. -
mnmrmmmmwwmﬂuMbmmommmmmmw+
The opplcan! shall furnish 10 ihe visiling officer ol the Boora ony information regarcing the consinuclion,
MtulutianammhnutmpﬂﬂmdMWmumfnipﬂumntmmwﬂmfm
manilanng syilem any mmnﬂhﬂsmmhwhﬂlmmmwmmmmhnolwmrﬂ
Alr,

Meterny mus! oe alleed at me enkonce ol he woler supply conneclion o Ihat such malers are ey

accessibit -u.nmc:mwmwwhmmﬂmmummimmm

xln-:::!um-.rum-ﬂmcmn-untopnhrbemudi:hwuirhmb-mwbrIm:mwhumh

Qny Purpasas whohoever
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CONSENT ORDER 4

*

seporole maters wilh necesion pipe-ine for ossessing the guantity ol water used lor each ol the pUrposas
menlioned bolow! i

al  Indusinal cooling, spraying in ming pils or boiler fead.

pl Domeshe purpose

cl Process
Ihe applicar! shall dispioy suilobe coution boord of the pioce where the affivent is enlering inlo ony waler-

body or ony aihsr ploce io be indicated by the Board, indicating therain that the grea into which Ihe
alfivents ore being discharged is not fit lor the gomestic usa/bathing.

Storm water shall not be cllowed 1o mix wilh fhe frade ond/or domestic effluent on the upsireamn of 1he
Lermingl monnolas whese the flow measuring davices will ba installed.

The appiicon! shall moniain good nouse-keeping both within the taciory and the premises. All pipes, vaives.
sewers and drains shall be leak-prool. Foor washing shall be admitied into tha etfiuent colleclion systermn only
and shall nol be allowad 1o find thair way in shorm draing of Open Oraos.

e apglicon! shall al oll lmes mainiain in good working ordier ond operate os elliciently of possibie of
treatmen! o conirol fociifies of syshams install or userd by him 1o achieve with the term(s] ond condifions ol ihe
consen.

Cora shoula be loken lo keep Ihe anaerooic logoons. il any, biclogically oclive and not ulized o3 mMere
stognalicn ponds. The anoerobic lagoons should be led with the reguired nulrienis or eliective digastion.
Lagoons should be consirucied wilh sides ond bollom mods mpervious.

he ulilzation of reated effluent on factony's own land. if any, should be completed ond theré showid be no
possibility of the elfiuent gaining OCCBs into any droinoge channed or othar woler coursas aiiner direclly or by
overfiow.

Tha effiuent nispcmlenimuiﬂuw.mmmmvdmnufmlimmanolm surroundings of
inundation ol ine londs ol any lime.

il ot gny lime the disposcl of reated alliuen! on lond Dacomes incompiate or unsofisioctony o creala any
problam of becomet o motief ol dispute. the industry must odop! ollernate satistactory reatment ond
disposol meoiurel.

The udge generated from tregtment unils snal be aned in sudge drying beds and the drained liquid thall be
1aken lo equalization tank of trealment piant.

The elfiven! reaimani unils and dispoiol MeosUres sholl become operclive af the time of commencemant of
production,

The cppicant snall provide porl holes for somplng the emissions and occess platiorm for eomying oul slock
sampling and provide eleciricol outie! points and ofhed arangemenis for chimneys/stocks ond ofhar Sorces
ol ermissions 1o o5 lo collect sompies of emisson by the Board or 1he applicant of any lime in occordonce with
iha provision af the Act o Rules made |hefsin,

The opplican! shall provide o locilies and render requred assstonce io the Boord sioff for colection of
somples | stock monitoning [ inspection.

The applican! shall nol change of altar aither the guolly of guonlity of rate of emission of insiall, reploce o
glter the ar pollulion control equipment or change ihe raw malenal or manuiociuing process rersulling in any
change in quality ond/or quanfily ol ermissions, without the pravious written permission of ihe Boord,

Mo conirol equipment or chimney shall be allered o reploced or as the COS8 May be erecied or re-erecied
excep! wilh Ihe previous approval of the Board, »

the lauid effiuen! arising out of the operation of the air poliution control equipmen! shall be irected in Ihe
manner io Ihe meet Ine prescribed slondards by the Board in occordance with the provisions ol Waoler
{Prevention and Conlrdl ol Poliution] Acl, 1974 |os omended),

The stock ond amibpign! moniorng system nsiolled by the oppicant sholl be opened lor inspection lo this
Boord at any lims

here shali nol be ony lugitive of episodol decharge Irom [he premises. 1

in caie ol wieh episocol dischorge/emissions the indusiry shall loke immediote ochon 1o bring down the
arnissan within the il prascribed by 1ha Beord in condilions/stop Ihe cperation of Ihe plon!, rReporl ol such
accigental aischarge femission shall be brought fo the nofice of the Board wilhin 24 hours of occumrence.

The opplicont shall keep the premises of he indusiriial plant ond air poluticn conirol eguipment cleon and
moke ail noods, plpes. volves, stocks/chimneys eok proofl. The air polution conirol equipmanl, location,
inspection chambers, sampling port hostes shall be made easily accessible of all fimes.

Any upte! condition in any of the plont/plants ol the fociory which s likely 1o rasull in increcsed affiuen!
dischorge/ermission al ar poliuionts and | of rasull in viclalion of Ihe stondords menticned above shall be
reported 1o the Headguarters ond Regional Office ol the Board by fox / speed posl wilhin 24 hours of its
QCCLUETeNCE

The indus!ry hos 1o ensue thal minimum lhree varetes ol indigenous species- of recs ara planted al the
dersily of not (ass thar 1000 trees per ocre. Tha lreas moy ne planted clong boundaries of the indusiries of
inchusirial prernises. This plantalion is slipuloled over ond above the bulk planiatian of rees in INal orea.

The solic waile such os sweeping, wasloge pockages, emply conlainers residues. shuage including al from
gr poiution conirol eguipmant collacled within he premises of the industrial plonts shall be disposed oft
scientificaly ta Ihe solislaction of the Boord. 5O Q% nol fo couse fugitive emission. dus! problems freough
lsaching etc.. of any kind,

Al solid waostes orising in 1he premises shal be properly clanified and disposed olf 1o ihe satsfoction of 1he
Boord by!

Land il in case of inert maleral, core being 1oken to ensure thol 1he material does no! give rise 1o leochate
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CONSENT ORDER 5

which may percaiate into ground water of earmied owgy with §1oem run-all,

Conirolead inoneToian. wharever possibie in cose of combusiitie orgonic migtenal.

Compaosting. n cose o bio-degrodobie matefial.

Ary fowic matenol sholl De detorcated Il possible, otherwise be secled in slgal drums and buied in prolocied
areas after ottalring approval of 1his Board in writing. The detoxicotion of 18aling and turying snall be comed
out in e presence of Boord's aulhorized persons only, Lefler ol authorization shall be oblained fior honding
and dispasal of NOLoRdous wasles,

It gue 1o any fechnologicol improvemant of olnerwise this Boord & of opinion Inatl ail or any ol ihe conditicns
ralered 10 ODOVE rAGQUIFes variation (including the chonge of any conirol equipment ailher in whole or in par)
ihis Boare shal alter giving the applicont an oppoctunity ol being haard, vory Gl o any of such condition and
ihersupon ine appliicant shall be bound 1o compty with the conditions 5o voried,

fhe opplicant. his/heirs/iegol rapreseniolives of ossignest shall have na claim wholsoever 10 e condilion of
ranawal Of this consent atter the aupiry pariod of ihis consant,

The Boord reserves the righl 10 raview, mpose odditional conditiens of condition, revoke chonge of alter the
termg and eanditions of nis consent

Natwilhslanaing anylhing conloined in ihis condilional ietter of cansent, ihe Boord heseDy reserves 1o it he
Aght onil powet unoet saction 27(2) of the Woler |Prevention & Conirol ol Polution] Act, 1974 o review any
anc/ar all the condition moosed hersin obove ond o mioke such vonolions ai deemad fil lor the purpose ol
ine Act by 1he Boora.

The condilons Imposed ot 0Dove snal continue 10 be in fofce until revoked under sechon 27(2) of the Woler
{Prevention L Coniroi ol poliution) Act, 1974 and seclion 21 A ol Alr [Pravention & Control of Pollufion] Ach.
1981,

the industty snell comply lo all ihe condilions stipulated under Charler on Corporale Responsibilty lor
Erwkanmenial Protection |CREP) guidelines in o fime Baund monner as envisoged therein. [il opplicoble]

Ine Incdusiry snall comply 10 the condilions stipulated in CTE order usued by Odisha  Siate Pollution Control
aoard ond conditan stipulated in Environmental Cleorances ssued by MoEF. Govt of India.

Thie incusiry snall obide By E{P] Ac). 1984 ond Rules tramed Iherg-under

in cose e consent lee 15 revised ypword o 1he lees poid is lound 1o be inagequare lor any reason ouwring
wis percd, Ine industry shall pay the ditterential tees 1o the Boord (lof ihe remoining years] 10 keep the
consant order in lofice. It they fail io pay the adequate amoun! wilhin the period stipulated by ihe Boord the
consent orget will D8 revoked withou! prior nolice.

Tne Board raserves the righ! 1o revoke/reluse consent 1o opemie al any lime duing penod fex which consen!
is gronted n case ony vislation & observed ond 10 modily/ stipulcte odditional conditions os deamed

opproprate

GENERAL CONDITION UN NV F A RORES, AND 17

Q)

Bl

€l

A { 1

he appicont shall analyze ine elfiyent / emissions and Ambient Ar Quality every month igugh opproved
isboroiory [ox 1he paramelen indicoted in 1ABLE- ‘8", ‘C" & For! B a3 mentionad in 1nis order and shall fumish
the repor tnereal 10 the Board on manthly Daus.
The lollowing intarmation snoll De torwarded 1o 1he Member Secretary on of beloca 107 of @very monih,

o] Pertarmonice / progress of the Irectment plant.

bl monthly siotement of dally dischiorge ol comesfic and/of rode efflvent.
Nan-cormphance witm affluent imitgtions
it for any reason the appicon! does not comply with or is unable [0 comply with any atfivent fimitations
spacilied m (ha consent, the applicant shall immedialely notity the consent issuing aulharity by lelephone and
provide ihe coren! Bsuing authorly with ihe loliowing infarmation in wriling within 5 doys of such nalificalion.
j Couwesuol non-comehance
i} A gescrption ol the non-complionce discharge Including its impaci on the recelving walers.
i) Anticipoted ime of continuance of non-complionce il expecied 1o continue of it such condition nas been

conecied the duration of period of non-complionce.
iv)  Steps token by 1ne opolicont to reduce ond gliminale Ihe non-complying dischorge and
v} Slepsto e tgken Dy 1he applicon! oo prevent the condition ¢l non-complonce.
e appicont shall 1oke ol racsoncble sleps 10 minimae any advarse impoct 1o nolural waters rasulting rom
nan-compriance with any etfluent limitation specilied in this consent inciuding such occeamled of odditional
monionng o necestory o daleming The notue ond impact of 1he ran-complying dscharge
Nothing in this consent sholl be construed 1o refieve The opplicant irom civil of criminol penailies lor non-
complience whether or not such non-complionce is due 10 laciors beyond his conlral, weh as break-gown,
plncinc lailra occident of rotural gisosar
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4 nww.mmg;whmmmmmmmpummwum
litm

L thg lngusiry sl conituln @ leam ol miponitie ond WChnicolly QuUOlied penonnel wio wil enwre
contPutiul ooaraton ol af pollion Control Seiom rund ihe clock (NCaing Nigh! houi| 0nd ouk be i 0
anInnMH.m:-imawmmﬂmﬂMmmwmhhmmmmn
mqlwwmm'udMw.ﬂwmﬁmpﬂum-mmmnﬂmmnuﬂlmum
16 I pansened Regand OMoet and Head Ofce of me doad 0nd in coe af oy changn n e leom Il
il be otercina o e foard mmaooiey,

4 ThE nausry Gl 8RN0 dadcoied Quoiied Marecwe 15 eNEse Conlivoul ona effocive cpergion of
anine Viocs £ Amoent Ar Guoiity / Effvent moniionng siotions lor manlenance ol dalobaia. fect ime dolo
rariler I IPCE serve Mumwmunmmmmnhumw
wmumawuwgmﬂmmWﬂmumdeIhlum

5 Al wmpiovoey of Ine nouly incdeng officen. Bol, worken, cOMhoc! wores  Fwoled in
mrubmmwmwumimﬂmmm“bnﬂﬂﬂm.mmqmmm
e NGl Urderge Thar! leem rgining af least twice In O yeor in itve Beicl of polidlar cuis il 070 arvenrImn!
nﬂlwﬂwtnum“wmwmwﬂ-hwimhmmnﬂhmw
pholograces thist tie sulnrdtid 10 i Boand o anAual bots by and Of June for prevou inanGal year.

i ﬁomwmaﬂuliwmhﬂmwrmlmummmmmﬂm-ﬂm
anmual by

0 I onvrareranid cell (7 bo silabiihed ond Upgroded elleclively %0 guide. monior e polulion contol
and wrwranmsnlal prolegion ociivines inide Fw NGUITo on day-/o-0dy DO 1o erure Hof he condition
sipulalad & Ihe conent o siosisn/opeote order ol Mo SPCS ono conallen: Inpoted » LC i peoviiom of
e errarrmieniol Lcly ond Akt e compiad wil and e repon M, Comolonce e Lbmitted 1o
1 Wgewd o0 choad lmin

I Adequmie nurbes of wsentiic / IWChACOl perom howing quakication m envicnmaniol ergireeneg/
SrvEGT A S anEn o CONEea imaluion/ unvenily mull be @nQODND O apsmle (long win oel
Mmordauwingy quoiited porian 19 aHechvoly Fremmie and moniion ditwanl oram of Eivrinman
managErant ord rjuaiay complonem incuding of polulion CohfrolL watse baludion contol il
monionng, e frme 9419 asimason. monogernani of sokd wodle, hotcrdous wotle, Fowosle, poa =aite
B this Ml 91 The arveoamanial Cal Shouid be © 1 level Offciol who wil drectly repon (o e plint
heod 10 G el esvionmental management i parlceming effech vely 6 sntue Complonree o the
prrerarera il (O 6N Drorty Bl

I Ewwtnmnwwmwmmlmwmhwmhﬂuwmm
Smcrmg pants Tume healment gloal FTR/818Miow malen (eajed eiiuent ecycing| ok b cosached
mumm!-ummﬂmwmuwnnmmﬂhlh:MMﬂﬂm
Wi 1OsHily 1y OO Lo 16Ty Ong generals moning repart 1or releronce. 1he wnelgy manage Tl of
pabufen contol maviers thodid Lo prockond tor wi-moniladng ond recond Ihe O HWve oENovemenh fo
b ey Lo mOLON 1A oRde (D ISOUCE GIRORnOLVE DO BITHENOA

17 Tr Dodl biA moelice g schichide Bhould be (ichy Iolowsd lor difolon DOOMENETS iGNt T o1 b e
unile I Govapd Gndel LA netilicalion. The indusiy shall oo CONGUC! nole level Jhudy I Me care one Ond
Luler 2@ o e induyliy ond suomin & rmonihiy repon 10 e Boaord.

E. SPECIAL CONDITIONS,

AR POLLUTION CONTROL:

I, All the air paliutian control devices ke Bog fiters inslalled ol vanous process wnits
tall be mantcined. operated efficlently and confinuously 5o thol pariculate
motte: emision from tha siack shall meet the proscribed stanaord of the Boord os
indicated in Table-C', The indusiry shall ensure continuous and eftective operation
ol all the APC devices through preventive maintenance,

2. Al tha potentiol lugitive dust generaling areas of all the proces unis shall be
covared wih 1he odeguate suction points. Fume generated from the induction
furnaces shal be collected through adequately designed swiveling hoods. Fumes
generoted from Ihe LAF, LRF and AOD converters sholl be collected Ihough
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9.

10.

12.

13.

14,

15.

adequately designed hooding systems. The collected dust / tumes shall be treated
in the GCPs / Bag filters/ Scrubbers.

Fume exfraction - eum - treatment system installed at the pickling line of Cold
Roling Mill [CRM)/ Ho! Rolling Mil (HRM shall be operated effectively and
continuously o meet the prescribed standards of the Board indicoted in ‘Table -C".
All the online continuous ambient air quality monitoring stations (CAAQMS) shall be
operated effectively & uninterruptedly and real fime monitoring data so generated
shall be transmitted directly to RT-DAS server of the Board without passing through
any local PC or server.

The installed HD IP comera shall be operaled continuously so that video streaming
shows in server of the Board on interruptedly.

The incusiry shall strictly follow the guidelines for continuous Emission Monitoring
Systerns did August. 2018 for PM and other goseous pollutants.

The industry shall ensure tamper-prool real-time transmission of onling monitoring
dalo to the server of CPCB and SPCB and maintain the health of the analyzers and
data connectivity through valid AMC.

The Pneumatic Dust Handling system installed ot the hoppers of all the bag fiters
shall be operated continuously and effectively so that no fugitive dust nuisance is
created

Telescopic chute shall be instolied al the boitom of hoppers/sic wherever
aopicable 1o prevent emission of fugitive dust during material transter /unioading.
Material slorage area of the plant and approach roods shall be covered with
adeguate sprinkling facility. The water sprinkiing system shall be kep! operational all
the fime to avold any fugitive gust nuisance.

_Dust suppression facilities by provision of odequate waler sprinkling shall be made at

ihe active dumping arec and roads o prevent dust nuisance in the areq.

The Industry shall comply with all the stipulations contained in the Gazetle
Nofification of Govt. of India vide No. 155, did. 31 03.2012 [copy enclosed). For
emission standard, the details of ‘Table-C’ of this orcler is applicable.

Accumulation of dust and other solid waste in the work zone and non-dumping
areas inside the faclory premises shall be avoided. The work zone shall be properly
cleaned either manuglly or mechanically every day and the dus! so collected shall
be disposed off in the designated dump site.

The approoch roads and all the internol roads shall be fully concrelea /
blackiopped. All the roads shall be cleaned periodically to Qvpid occumulction of
dust. Adequote sprinkling facility, preferably Dy fixed water sprinklers shall be
provided alongside all the interal roads to preven! generation of fugifive dust
during vehicular movement.

The unit shall get the performonce avaluation study of all major qir pollution contral
devices especially in Blost Fumace, Steel Melting/Making Shop. Peilet Plant, Sinter
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Plant. Coke Ovens, DRI section preferably by M/s MECON, o public sector enterprise
or nationally reputed engineering consulting agencies who has technical expertise
in steel sector and submit report o the Board

16. Online analyzers for measuring flow, temperalure and velocity of flue gas shall be
installed o ihe stacks and integrated with online CEMS data. ;

17.D.G. sels snould be acoustically enclosed wilh anti-vibration measures ond
equipped with AM.F. (Auto Mains Failure Device) lor auto changeover of power
supply from grid to D.G. in the event of power failure. The AMF Panel should
preferably be PLC [Programmable Logic Control] based. Dedicated D.G. sefs of
odequate copacity shall be instolied to ensure adequate standby power supply
1o run all pollution control devices of the piant in the event of power failure.

18.Unil shal provide sign board at main enfrance gate of siding clearly displaying
Nome and Address of The Depot. Name of the occupier, Type of siding. stock
quantity on daily basis, validity of C10 of SPCB ond Mining license.

19. The ambient air guality shall confirm to the National Ambient Air Quality standard Qs
per the notification of MoEF dated 16 Nov 2007 ([Annexed).

WATER POLLUTION CONTROL

|. Under no circumstances there shall be discharge of any efflvent fo outside the
factory premises. Water used for cooling purposes shall be fully recycled. Water
used in various processes shall be suitably freated and recycled in those processes.

2. Wastewater generated from the pickling lines of Hot Rolling Mill and Cold Rolling Mill
shall be trealed in adequately designed ETP and the trected waler shall be reused.
Care shall be taken to avoid spiloge of the pickling acids. Non acidic effiuent
generated from both these units shall aiso be sultably treated and reused.

3. Wastewater generated from raw woter freatment system and back wash of fitration
plant shall be properly Ireated ond faken o guard pond and reused.

4. The industry snall explore to adop! chemical free automoted self -mainfained
elecirolysis system for removal of scale. comresion, bio-fim from cooling towers and
automated lube cleaning system for heat exchangers and condensers with remote
access and clarm system wherever applicable for conservation of water and
energy to reduce wastewater generation and increase plant efficiency.

5 The runolf waler from the whole factory premises including solid woste dumping
area shall be collecied through dedicated gariand drains and shall be adequately
reated by a series of settling tanks of appropriote capacity so as o meet the
prescribed standard of the Board before discharge to outside freused.

6. The unit shall operate mechanicol wheel washing system with treatment focilities for
recycling of wash water at the exit gate for washing of tyre of vehicles.

7. Dumping of solid waste shall be made at designated locations in a systematic
manner wilh proper engineering applications by providing proper siope, angle,
berms. height. toe wall, retaining wall and road network. The active dumping area
shall be kep! ot minimum. The exhousted dump area sholl be technically recioimed
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by spreading o layer ol soil with proper compaction ond consolidation. Biological
reclamation of the some shall be made by planting saplings of appropriate species.
Adequate provision for walering of plonls ond protection of trees shall be made.

8. Flow meter and level sensors with telemetry system should be installed in the bore
wells os stipuloted by Central Ground Water Authority/ Waler Resources

Depariment

9. The industry shall conduct surface un off management study and develop rain
water harvesting structures and surface runoff freatment systems inside the premises.

10. The industry shall have adequate space of point of time for waste disposal al least
for o period of next two years. Before using any new patch of land / site for solid
waste dumping, the industry shall obtain prior consent to establish of the Boaord.

11. Consent! to operate is subject to ovailabiity of gil other sictutory clearonces
required under relevanl Acls / Rules and fulfilment of required procedural
formalifies.

G. :

I. The unit shall complete remaining portion of the concreting work of approach
and internal roads by 30.06.2025.

2. The unit shall complete concreting of work zone area around bag filter of SMS,
Lime feeding area and remaining infernal read in SMS area by 30.06.2025.

3. The unit shall complete concreling approach road connecling fe plant and NH-
55 & rood connecting to unil-143 by 30.06.2025.

4. The unit shall provide tube setlier/clarfier for reatment of surface runoff and all
internal drain shall be connected 1o this SRTS by 31.05.2025

5. Air poliution control system shall be installed by 30.08.2025 to control fugitive dust
emission through rooftop & stack of Induclion Fumaces.

4. The unit shall provide safe access and platform al the Stack to focilitate stack
emission monitoring by 30.04.2025 )

7. The ingustry shall stop discharging of STP trected water into Kisinda jhor,

8 The industry shall install water meter at the intake point of water reservoir for
record of gaily consumption of water.

9. The industry shall carmmyout massive plontation in available vacant spoce of all
three units

10. The unit shall abide by the Fuel Policy of Govl. of Odisha.

The occupier must comply with the condilions stipulated in section A, B C, D, EF &
G lo keep this consent order valid,

To,
The Director,
M/s. Rimjhim Ispal Limited

Al- Kurunti, PO- Kusupanga,
Dist- Dhenkanal - 759 122 -

AA
-51 q,\"l’
EMBER SECRETARY
STATE POLLUTION CONTROL BOARD. ODISHA

%

Enci : As above
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61‘?2-‘? o1 34 ~03 2235,

va

Regicnal Otficer, State Pollution Control Board, Angul
District Coflector, DRenkanal
O.F.O. Dhenkanal

Director of Mines. Ddisha, Bhubaneswar -
Director Faclores & Boller, Bhubaneswar . M
Consent Register | HWM Cell, Bhubaneswar %\- qﬁ\‘%

CHIEF ENV. ENGINEER
STATE POLLUTION CONTROL BOARD, ODISHA
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CONSENT ORDER
General Standards for discharge of environment pollutants

PART-A:EFFLUENTS
S1.No. Parameters Standards
Inland surface Public Land for Marine Costal Areas
BEWETS imgation
(a) (b) (c) {d]
1 Colour & odour Colouriess/Odoy | cee— See 6 of See B of Annex-1
fless as far as Anngx-1
practible
2 Suspendad Solids (mg/l) 100 600 200 For process
wastewaler — 100
b For cooling water
effluent 10% above
lolal suspended matter
of influen
3 Particular size of 55 Shall pass B50 |—— e
5 pH valua 55080 55080 5590 S§55ms0
6 Temperature Shall not exceed |- s Shall not exceed 5°C
5°C above the above the receiving water
receiving water lemperatura
temperalure
T Oil & Grease mg/l max 10 20 10 20
a Total residual chiorine 1.0 . — 1.0
9 Ammonical nitragan (as 50 50 ——— 50
N) mg/ max
10 Total Kapeldani nitrogen 100 i — 100
(as MH,y) mg/ 1 max
1" Free ammonia (as NH) 5.0 - — 50
mgl! max
12 Biochemical Oxygen 30 Js50 100 100
Demand (5 days at
(20°C) mg/1 max
13 Chemical Oxygen 250 — e 250
Demand, mg/1 max
14 Arsenic (as As) mg/1 02 02 02 02
max
15. Mercury (as Hg) mg/t 0.01 D.01 e 0.001
max
18 le {as pb) mg/1 max 01 1.0 e 20
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[17 Cardmium (as Cd) mg/1 20 10 = 20
max
18 Hexavalent Chromium 01 20 —— 1.0
(a8 Cr + 6) mgA max.
19 Total Chromium (as Cr) 20 20 ——— 20
mg/l max
20. Copper (as Cu) mg/l 3o ao e 3o
max
21 Zinc (as Zn) mg/l max 50 15 —— 15
22 Sslenium (as Sc) mg/! 0.05 0.05 ——t 008
max
23 Nickel {as Nil) mg/l max in 30 e 50
24, Cyanide (as CN) mghi 0.2 20 02 0.02
max
25 Fluoride ( as F) mg/l 20 15 e 15
max,
26. Dissolved Phosphates 50 e e e—
(a8 P) mg/l max
27 Sulphide (as S) mg/ 20 — P — 50
max
28. Phennolic compounds 1.0 50 — 50
88 [CaHsOH) mgl max
28 Radioactive materials -
a Alpha emiter 10 10’ 10° 10"
micio curle/mi .
b Beta emitter 10° 10° 107 10°
micro curami,
30 Bio-nssay lest 90% survival of |80% survival | 80% survival| 80% survival of fish after
fish after 96 of fish after | of fish after | 98 hours in 100% effiuent
hours in 100% | 86 hours in | 96 hours in
affluent 100% 100%
affiuent effluent
N Manganese (as Mn) 2 mgf 2 mgh e 2 mg/l
az Iron (Fa) 3 mgh 3 mgi e 3Imghl
33 Vanadium (as \v) 0.2 mgh 0.2 mgll e 0.2 mg/
34. Nitrate Nirogen 10 mgi 20 mgh
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PART-B- NATIONAL AMBIENT AIR QUALITY STANDARDS

SL | Pollutants [ Time Weghed Concentrate of Ambienat Aur
B | “¥vermge Tndustrial Ecologeally | Methods of Measurement
Residennal, Ruml | Seasitive Area
and other Area (nonified by
Central
L I Government)
M 13 3) 4) [©)] (6) y
T [Suliphur Dioxide (503, | Annual * 50 20 ‘Improved west and Gaeke
m!
e/ 24 Hours ** BO 80 « Ultravioler fluorescence
2 Nitrogen Droxide Anpual * 40 30 - Modified Jacob & Hochheiser
(NOY), pg/m’ { Ma-Asrsenite)
| 24 Hours ** 80 80 - Chermlumunescence
{3 Particulate Matter (sce | Annual ® 60 60 -Gravimetnic
l less than 10jm) of - TOEM
: PMfig/ ' 24 Hours ** 100 100 - Beta Attenuanon
[ 4 Partculate Matrer (size | Annual * 40 40 -Gravimetric
less than L5pmj) or - TOEM
PMss pg/m’ 24 Hours ** 60 60 - Beta Artenuation
5 Ozone (O4) pg/m* & Hours ** 100 100 - L'V Photometnic
- Chemiluminescence
1 Hours ** 180 180 - Chermycal Method
6. | Lead (Pb) pg/m’ Annual * 0.50 0.50 -AAS/ICP method after
sampling on EMP 2000 or
24 Hours ** 1.0 1.0 equivalent filter paper.
- ED-XRF using Teflon filter
7. | Carbon Monoxide 8 Hours ** 02 02 - Non Dispersive Infra Red
(CO) mg/m’ (NDIR)
| 1 Howrs ** 04 04 - Specuroscopy
8. Ammona (NHy Apsual® 100 100 -Chemiluminescence
g/ m® - Indophenol Blue Method
| 24 Hours®* 400 400
0. | Benzene (CoHe) pg/m* | Annul® 05 05 “Gas Chromatography based
i conunuous analyzer
- Adsarpuon and Desorpnon
' ) followed by GC analysis
10, | Benzo (a) Pyrene | Anmual® ol 01 -Salvent extraction followed by
(BaP)-Parvculate phase HPLC/GC analyus
only, ng/m’ [ —
1L | Arserue (As), ng/m’ Annaal® 06 06 -AAS/1CP method after
|.r 12 | Nickel (Na)ng/m’ Annual* 0 N
I' = —B :
" Annual anthmete mean of minimum [04 measurements in, &

week 24 hously ar uniferm intervals,
= 24 hourly or 08 houry or 01 hourdy monitored values, as apgpl
the ume m a year, 2% of the tme, they may exceed the li

O ILTng I



TS 12-18 PM Grmgd - Filing of soditonal sfidavit in the matter of OA No. 15 of 2025 { EZ), Harlhara Samal Vs, Swie of Dalsha

M Gmail Surjya Sankar Mishra <mishra.surjyaé3@gmail.com>

Filing of additional affidavit in the matter of OA No. 15 of 2025 ( EZ), Harihara
Samal Vs. State of Odisha
1 massage

Surjya Sankar Mishra <mishra.surjyaB3@gmail.com> Tue, Jul 29, 2025 a1 12:18 PM
To: varun@chambers,com, Sankar Pan| <sankarprasadpani@gmall.com>, “pbanerjesbihani@gmail.com”
<pbanerjeebihani@gmail com>, “membersecratary@ospcboard.org” <membersecretary@ospcboard.org>

Ce skdas@rimjhimispat.com

Sir,

This is to bring notice that the consent to operate (CTQ) of M/s
RIMJHIM ISPAT LIMITED is valid upto 31-03-2027 as granted by SPCB
Odisha vide No, 6928 dated 31/03/2025.

It is further to inform that the authorisation under Hazardous wasta
management Rule, 2016 is valid upto 31/03/2027 as granted by SPCB.
Odisha vide order no. 9198 dated 09/05/2025,

This is for your kind information. As the next date of hearing Is
tomorrow, the information may be considered.

Enclosed as stated above,

Yours faithiully,

For RIMJHIM ISPAT LIMITED
Respondent no. 13

.E:ll Rimjhim Ispat _ R_13 additional affidivit.pdf
3244K

b Haz Authorisation-2027.pdf
— 3435K .
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